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RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR ASHOK MENON

Petition(s) for Special Leave to Appeal (Civil) No(s).19129/2008

UNION OF | NDI A Petitioner(s)
VERSUS

NASI M AKHTAR Respondent ( s)

Date: 01/05/2009 This Petition was called on for hearing today.

For Petitioner(s)
M. Vikas Ml hotra, Adv.
M. B. Krishna Prasad, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Petitioner has failed to confirmthe service upon unserved respondent though
sufficient time has been granted till date. List the matter before the Hon’ bl e Chanber
Judge for non-prosecution against the unserved respondent.

(ASHOK MENON)
va Regi strar



